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| 156) 72 faoelt, Yha, WE 10, 2019/99T@ 20, 1941
No. 156] NEW DELHI, FRIDAY, MAY 10, 2019/VAISAKHA 20, 1941
st yiavfa sk Rfwgr
st
e, 10 9%, 2019
s yfagfa sk Rt a
[srafeus Rt (R [t (@aves) @R, 2019

. /e O3 -TA AR T./2019/16.—3TE, AT Tiagid & fafaas @ e,
1992 (1992 T 15) &t &meT 11 Fit IT-4meT (1), gTT 11 FT IT-LTT (2) F T (TF) TAT TS () T 41T 12
FT IT-GTT (1) TAT (190) F 91 a5 &mer 30 HF IT-a=T (1) T T AR FHT TN F:2d g0, TAgeT
AT Tiasfd T BfHaT 9 [naseas [ (Feen) [femt] @R, 2012 F7 &7 derga F731 &

1. =9 == &1 ade gtovfa @) e 9 [sraers e (Feen) [feat] (Fere)
faff=m, 2019 FgT ST T |

2. F TS H I THH T ATEE T TG (AT]) BT |
3. AAE YA o v wT o [saies @A (Feer) [feat] @, 2012 4, -
I T 2 %, so-fEfe (1) ¥, -
i. T (I) & TETq A @< () ¥ @, FAfied g dq:eamd #ar ST, e, -

“(st) “arfevers (FEEifEam)” ¥ ag =ie sfa g, e ard afagfy sie RfRer
(rtoeeqs) fafe=w, 1996 [H&t (FFeread) Wawer, 1996] F q@d ATHIET HT HILATT
FOA B TOTE T STHTOMTT Y=T T I 2t
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ii. 9T (2) % T W7 g (3) ¥ 1@, Fufetug e st G s, s, -

“(2F) “TEQEN” F FRT LA G Tiasd "teer (EfHase) stafaam, 1956 [
Fivdaad (WIAIH) TFe, 1956] Fit 4127 2 % @ (T) * qgd AT aw=qu s ¢ «fie
ST freft Y speusht (Fifed efafes) it siemme B €
. e 18 &, g9 (%) & 741 % g9 (@) ¥ g9, FAafefu g st B s,
“(FF) T 1l srpRteas AfReam (FEen) [feat safed st (@niE shafe) +
Frearas Maem (Thfwe Teadie) @it araq & S aret gaait (feiadt) # ura awqe o
AT (FATETT / FVeT) T FART |
1. &ffee 20 %, su-fafaaw (2) &, #isEr was & varq, Feteteg wgs saenfia G
‘ig T T T wEw |l srawters v (o) [t s g B s
(FESITSIT) FHISST FAAT (FHITSET SHatesy) % aredras Aaere (R Jeadie) &
Frad T ST ATt gaastt (Refrad) & wra stasgaat (R siw aegelt #1 ot i
(FEeST) | 1T |

I AT, eqeT
[FErsTT=-111/4/319T./41/19]

q1e feoqur :

1. 9t wfagfa siw Afems i [sngsfeus fafvam (FRaen) [feat] &fFem, 2012, 5. oo -
T3 3H./SM.T./2012-13/04/11262, 21 /= 2012 &7 ATLT o SIS H THTAT T |

2. ATA YA o A= e are [snasteds ataer (Feer) [femt] B, 2012 T, -

)

2)

3)

“4)

&)

(6)

(7

16 Rrawe, 2013 Fr 9red vl iz AfFwr a1 [snwfeus fafaam (Feen) fAtemt] (Ferrem)
fafraw, 2013, 9. TaUSt-uAT AN /SiTA/2013-14/24/6573, 51T

23 ®E, 2014 F AT WOgd i @ReT 9 (FE w1 "EE) ("@erge) G, 2014,
T, U, W ST.-UA. 3.0 79./2014-15/03/1089, 51T

26 fawR, 2014 Fr IR gaqid 7 [AAET 9 (REa 3eee Faa =) &=, 2014,
T, T, T3 /T3, 3. /5. U./2014-15/11/1576, 5T=T

14 3R, 2015 FT TG TAd &7 FAaT are [sHteus Afem (Feer) M=) (Gere)
faf=w, 2015, 5. F=/TA. T S, U703/ 0H./2015-16/011, FTET

4 S, 2017 1 9T v ¢ AR a1 [srwteas effam (Faen) [fead] (@)
faffaw, 2016, 5. F=/T. T S, -U 3.3/, UH./2016-17/026, FTET

6 \TH, 2017 F Wi Ffasfa o7 fAfawa a€ (9 F7 @ o sErdae T 7reaw) (Forrer)
fafaaw, 2017, 9. A</, 0 ST .-UA 30T A5 UA./2016-17/037, 51T

1 94, 2018 =1 9ty afagfa i AfFw o [sraswfeus BfRam (Faer) [ @)
faffam, 2018, . AN/Te. T Y. -U 3. /. UA./2018/19, FTET

LT g o |
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SECURITIES AND EXCHANGE BOARD OF INDIA
NOTIFICATION
Mumbai, the 10th May, 2019
Securities and Exchange Board of India (Alternative Investment Funds) (Amendment) Regulations, 2019

No. SEBI/LAD-NRO/GN/2019/16.—In exercise of the powers conferred by subsection (1) of section 30 read
with sub-section (1) of section 11, clause (ba) and clause (c)of sub-section (2) of section 11 and sub-sections (1)
and (1B) of section 12 of the Securities and Exchange Board of India Act, 1992 (15 of 1992), the Board hereby makes
the following regulations to further amend the Securities and Exchange Board of India (Alternative Investment

Funds) Regulations, 2012, namely —

1. These Regulations may be called the Securities and Exchange Board of India (Alternative Investment Funds)
(Amendment) Regulations, 2019.

2. They shall come into force on the date of their publication in the Official Gazette.
3. In the Securities and Exchange Board of India (Alternative Investment Funds) Regulations, 2012, -
I in regulation 2, in sub-regulation (1), -
1. after clause (h) and before clause (i), the following clause shall be inserted, namely, -

“(ha) “custodian” means a person who has been granted a certificate of registration to
carry on the business of custodian under the Securities and Exchange Board of India
(Custodian) Regulations, 1996;”

ii. after clause (k) and before clause (1), the following clause shall be inserted, namely, -

“(ka) “goods” means the goods notified by the Central Government under clause (bc) of
section 2 of the Securities Contracts (Regulation) Act, 1956 and forming the underlying

of any commodity derivative;”
1I. in regulation 18, after clause (a) and before clause (b), the following clause shall be inserted, namely,-

“(aa) Category III Alternative Investment Funds may deal in goods received in delivery against

physical settlement of commodity derivatives;”

I1I. in regulation 20, in sub-regulation (2), after the existing proviso, the following proviso shall be

inserted, namely,-

“Provided further that the custodian appointed by Category III Alternative Investment Fund shall
keep custody of securities and goods received in delivery against physical settlement of

commodity derivatives.”
AJAY TYAGI, Chairman
[ADVT.-1II/4/Exty./41/19]

Footnote:

1. The Securities and Exchange Board of India (Alternative Investment Funds) Regulations, 2012 were published in the
Gazette of India on 21st May, 2012 vide No. LAD-NRO/GN/2012-13/04/11262.
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2. The Securities and Exchange Board of India (Alternative Investment Funds) Regulations, 2012 were subsequently

amended on,—

1) 16" September, 2013 by Securities and Exchange  Board of India (Alternative Investment Funds)
(Amendment) Regulations, 2013 vide No. LAD-NRO/GN/2013-14/24/6573.

() 234 May, 2014 by Securities and Exchange Board of India (Payment of Fees) (Amendment) Regulations,
2014 vide No. LAD-NRO/GN/2014-15/03/1089.

(3) 26" September, 2014 by Securities and Exchange Board of India (Real Estate Investment Trusts) Regulations,
2014 vide No. LAD-NRO/GN/2014-15/11/1576.

“4) 140 August, 2015 by Securities and Exchange Board of India (Alternative Investment Funds) (Amendment)
Regulations, 2015 vide No. SEBI/LAD-NRO/GN/2015-16/011.

5) 4™ January, 2017 by Securities and Exchange Board of India (Alternative Investment Funds) (Amendment)
Regulations, 2016 vide No. SEBI/LAD/NRO/GN/2016-17/026.

(6) 6™ March, 2017 by Securities and Exchange Board of India (Payment of Fees and Mode of Payment)
(Amendment) Regulations, 2017 vide No. SEBI/LAD/NRO/GN/2016-17/037.

(7) 1% June, 2018 by Securities and Exchange Board of India (Alternative Investment Funds) (Amendment)
Regulations, 2018 vide No. SEBI/LAD/NRO/GN/2018/19.
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